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CQENTRAL ADMINISTRATIVE TRIBUNMAL. = - PRINCEPAL- BEMEH
Of 1764/2004 = -« o -
New Delhi, this the 23rd day of July, 2004 -
Hon’ble Sh. Sarweshwair Jha, Membear (M) s

1. sh. Gvan Prakash
s/o Sh. Tura Ram
R/c B-661, New Seema Puirl
Mew Delhi - ?5.

2. Sh. Mukesh Kumar
53/0 Sh. Fateh Singh .
R/o H.No. 1164, Jatav Mohalla:
Majafgarh, Mew Delhi - 43.

3. Qh.'ﬁam Pratap

$/0 Sh. Ram Khelwan
R0 637460, Mand Nagari
ew Delhi - 93.

4. 8h. Jai P.aka H
" g/0 Sh. Tura Ram
R/o B-661, Mew Seema Puri - -
Delhi - 25.-

5. Smt. Rajio Deui

W/o Sh. Manoj Kumar -

R/c D-32, MNew Sesma Puri

New Delhi -~ 25. :
. . . - ewRfpplicants - s
(By mdvocate Sh. K. Bahuguna) SR g '

VERSUS.
Govi. of NCT of Delhi through.

1. The Chief Gec gtary
Sham MNath Marg, D 1hi - S4..- .=

. Director of Education

0ld Secretariat, Delhi.

4. Dy. Director of Education

" Distt. Morth-East
B-Block, Yamuna Vihar
Delhi. '
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Heard the 1d. counsel for-thecapplicants. =

2. This Of has been filed by the applicanﬁ$w~{5w5inw~v‘
aumber) with the prayer that the respondents
representations (Annexure &-2

sideration - to the reguest

view of their previous service rendere
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them to the respondents’ organisation as-part tine empl
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for about 3 years and also in view.-of the assurance given by -
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them to the Hon'ble MHigh Court in WP (C)«3660-64 /2004 cwhich + »

' ' was disposed of by the Hon’ble High Court: on 23-3-2004
t is observed that -the aspplicants :had =
approached this Tribunal earlier also wvide 0&rN0.%‘31?0X§002’
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which was dismissed together with 0A =3206/2002: by th
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consideration for their esngagement as and -when --any - such - =
axigencies arise to their knowledge. Accordingly, - the
applicants have submitted representations to  -the respondents - ¢

as referred to hereinabove and the same are pending with

them. They have not wyet recsived any @ replys from the
respondents. There is no doubt that esnough time has not been

is pre-mature on the part of the applicants toshave srushed to i
the Tribunal for the said relief. - ol s s
| 3. | Having regard to the fact that ‘the -matter as - -
tg in this O&a seeking: appropriaté

relief is already pending with the +espondents,: I am-of the -

Y

O at  this stags itself while-hearing on ‘thes . podnt: of -
admission without awaiting any reply from “the fespondents:
with directions that they consider :the-representations of the 3

applicants as are pending with them and- disposge them of - after

giving due consideration to the resquest-as mades in the:
of by issuing a +sasoned
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date of receipt of a copy of this orders - . &A
i
4. e prayed fToir by - the - las sounsel  Ffor <tng

respondente with direction that the sams may bs btreated . as -
ancther representation. of the applicants and considered
together with the representations already pending with <hem -

ndicated above.s
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in the manner and within the periocd as
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